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IN THE C2WI ADMINISTRAVE TRIBUNAI 
CU TTACK B ENCH ; CU TCK. 

orii nal AppliCaticn No. 17 of 1998.  
cThtackth[s theiIthday of Aius, 2000. 

3.LING/MUR1Y. 	 .... 	 APPLICANT. 

- VRS. - 

UNION OF INDIA & ORS. 	•... 	 RPONDEN1S. 

FOR INST1VCTEONS. 

whether it be referre5 th the reporters or not? 

whether it be circulated to all the Benches of the 
Central Administrative Tribunal or not? 

)J[ ,ft 
(G.NARI½SIMHAM) 	 '(SIMtTA1-! 5014) 
MF43 ER (JUDICIAL) 	 VICE_CHAIRMMT 



CEN TRAL ADMINIS1ThtVE TRIBUNAL 
QJTTAK BECH; cUTTACK. 

rna1 Applicati (X No. 17 of 1998.. 
Ca~Etack 	J1 11th ctiyofAugit,2OOO. 

C 0 R A M;- 

ThE HNOU RA3LE MR. SOMNATh SOM, VICE- CI-IAI I4AN 
A N D 

THE I.irN0URABLE MR.G.NARASIMIiAM,ME43ER(JUDL.). 

.. 

B • LINGAMU RT, 
Agel abt 53 years, 
scn of B.NarasirnhalU, 
Train Lighting Fitter(Re.), 
C/o.B.K.Murty,Chcwdhury Colcny, 
chakratirtha Re,ad,Puri2. 	 ; APPLICANT. 

By legal praCtiticner; Mr. SANDEEP PARIDA, AdVcate. 

-Vrs.-- 

Unien of India represente:1 thro.igh 
its General ManageE,S.1th Eastern Rly., 
Garden ReaCh,CalCUtta-43, West Bengal. 

DiVisicI1Il Railway Manager(P), 
soth Eastern Railway,Khurda Road,Djst;Khurda. 

F.A.&.A.0(PenSicfl),Sd.1th Eastern Railway, 
Garden Reach, Calcutta. 

Di vi si cxa1 Personnel officer(Pensi cxi), 
Sith Eastern Railway,Khurda Road, 
At/POsJatrli, Dis t,Khu rda, 

~
,
O . 	 ; RES PDND E 1. 

By legal practitioners Mr.P.K.Mishra,Niditicflal standing C.1I)se1 

..• 
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ORDER 

L&! 

In this original Application, the applicant has prayed  

for a direction to the Respondents to sancticn him the 

disability pension frcxnthe date he was entitled to the same 

alongwith interest on the arrears. 

Respondents have filed cointer opposing the prayer 

of the  applicant. For the purpose of considering the above 

prayer, it is not necessary to go into to,-) many facts of this 

O.A. In any Case, the basic facts of this case are not in 

dispute, while the applicant was working as Train L1ighting 

Fl t te r under Id-AU rd a Di vi si on he met with an accid en t and 

because of which bothjis legs had to oe amputed,He was examined 
r14. 

by the Medical 3oard and declared 100% incapacitated for 

further employment. ACCordingly,he was retired frcn service 

on the grcxind of invalidati on and sanctioned with pension 

at the rate of Rs375/ p.m. in pension payment order dated 

16.4.1992.Applicarlt has stated that iile 9(3) of CCS(Extra-

ordinary pension) Riles provide for disability pension in cases 

such as him and because of this he has ccrne up with the prayer 

referred to earlier. 

Respondents, in their co.inter have stated that 

the fact that the applicant suffered an injury as a result 

f which an eccident while on duty is not disputed, 11hey 

have stated that f r this in j u ry he has rec ei ved C cinpisa ti on 

under the workms' Ciipensation Act. 11hey have stated that 

as the applicant has rec ei ved C omp ens a ti on under orkmen s' 

compensation Act,he is not entitled tisanility pension 

under the Railway services(tra- oz:dinary pension) Rules,1993, 

4'  
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4. 	We have heard M. S.Parida,learned C,..lnsel for the 

Appi ic an t and Mr. P. K. Mi sh ra, learned Additional S tandin g 

Ccunsel appearing for the Respcfldeflts,who has on cur directicn 

filed a copy of the Railway services(extra-. ordinary pensia) 

rules,1993 and we have gne thri.igh the same. i.ile2 of 

these rules relate to app1icatii and it is provides that 

these rules shall apply to all railway servants other than 

thce towhan the workmen's Capensatim ACt1923(8 tf 1923) 

applies. As in the case of the applicant, he has received 

Ccinpensaticn under workmen's cctnpensaticn Act, oviously 

Railway services (extraordinary pen sicn) jiles,l993 is not 

applicable to him. Therefore, we hold that the application  

is withjit any merit and the same is aecordingly rejected. 

No Costs. 
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(G. NARASIMHAM) 
H E4B ER (JuDICIAL) 

(o ATh SUM) 
VIC..CHI44N  

 


